NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH, MUMBAI

T.C.P No. 459/(MAH)/2017

CORAM: Present: SHRI B.S.V. PRAKASH KUMAR
MEMBER (J)

SHRI V. NALLASENAPATHY
MEMBER (T)

ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON 12.12.2017

NAME OF THE PARTIES: Jeena & Co.
V/s.
Belgium Aluminium and Glass Industries Pvt. Ltd.

SECTION OF THE COMPANIES ACT: I & BP Code 2016.
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ORDER
TCP No. 459/ I&BP/NCLT/MB/MAH/2017

On the withdrawal memo filed by the Petitioner, this Petition is

dismissed as withdrawn.
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Encl: Withdrawal Memo.
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BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH

TRANSFER COMPANY PETITION NO 4591 (MAH) OF 2017

IN THE MATTER OF Section 9 of
the Insolvency and Bankruptcy

Code, 2016;

Jeena & Co., ...Applicant/

Operational Creditor

Versus

Belgium Aluminium And Glass
Industries Pvt. Ltd. ... Respondents /

Corporate Debtor

APPLICATION FOR WITHDRAWAL OF THE COMPANY

PETITION

Bl The Parties herein have entered into a settlement with the
Respondent in the manner more particularly described in the
captioned Company Petition and pursuant thereto, the
Petitioner was entitled to recover from the Respondent a sum
of Rs. 4,16,044/- (Rupees Four Lakhs Sixteen Thousand
F.t‘)rty Four only).

( 2. Pursuant to the filling of the captioned Petition by the
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dated 07.12.2017 drawn on Corporation Bank as full and
final settlement of the above claim of Petitioner . Accordingly,
the Petitioner states that as on date, there is no amount due
and payable by the Respondent to the Petitioner.

- 3. In view of the aforementioned facts and circumstances, vide
the present application; the Petitioner herein seeks to

withdraw the captioned Petition filed under the

aforementioned provisions.
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M/s Sanjay Udeshi& Co., BEFORE ME
Advocates for the Applicant

M. © -l
WW-(2-2017%
Sv-No %4 &
P-SLC-NOIS‘

I3

MISS M. D. paTEL

ABVOCATE & NOTARY

4D Kohiar House,

» Dhuswadi, Dhobi
MUMBAI - 400 0o




BEFORE THE NATIONAL COMPANY LAW
TRIBUNAL MUMBAI BENCH

TRANSFER COMPANY PETITION NO. 4591
(MAH) OF 2017

IN THE MATTER OF Section 9 of the
Insolvency and Bankruptcy Code, 2016:

Jeena & Co., ...Applicant/
Operational Creditor

Versus

Belgium Aluminium And Glass
Industries Pvt. Ltd. ... Respondents /
Corporate Debtor

$%S$ %S %8 %S %S %S %8 %S %S %8 %S
APPLICATION FOR WITHDRAWAL
COMPANY PETITION
$%S$%S$ %S %S %S %S %$ %S %S Yo & %S

yh.
Dated this /| day of December, 2017

M/s. Sanjay Udeshi & Co.
Advocates for the Applicant,
402/B, Vikas Building,

4" Floor, (Top Floor)

N.G.N. Vaidya Road, (Bank Street)
Fort, Mumbai - 400 001.

Code No. 598

Ph: 022-42136666
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BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH
TRANSFER COMPANY PETITION NO 4591 (MAH) OF 2017
-
' IN THE MATTER OF Section 9 of
the Insolvency and Bankruptcy
Code, 2016;

Jeena & Co., ...Applicant/
Operational Creditor
Versus
Belgium Aluminium And Glass
Industries Pvt. Ltd. ... Respondents /
Corporate Debtor 4 {;
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AFFIDAVIT IN SUPPORT OF THE WITHDRAWAL APPLICATION

I, Hoshidar Khajotia aged about 5/} years, Authorised
Signatory having office at 1st Floor, Elphinstone Building,10, Veer
i Nariman Road, Fort, Mumbai 400 001, do hereby solemnly affirm

and state as under:-

1. I am an Authorised Signatory of Jeena and Co., and duly
authorized by the said Applicant Company to make this
affidavit on its behalf.

The statements made in Withdrawal Application are true to
the best of my own knowledge and based on information and I

believe the same to be true.

Solemnly affiymed at Mumbai )

@ Dated thisl| "day of December, 2017 )
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FOR Jeena & Co.
"

Applicant Company

Jog”

M/ s Sanjay Udeshi and Co. Before Me
Advocates for Applicant Company -1 M
S (- [2 -2l
S~ . No %49

Bt - No-2

Miss M. D. PATE L
ADVQCATE & NOTARY
Kohiar House,

4, Dhuswadi, Dhubltalan
MUMBALI - 400 002.



BEFORE THE NATIONAL COMPANY LAW
TRIBUNAL MUMBAI BENCH

TRANSFER COMPANY PETITION NO. 4591
(MAH) OF 2017

IN THE MATTER OF Section 9 of the
Insolvency and Bankruptcy Code, 2016:

Jeena & Co., ...Applicant/
Operational Creditor

Versus

Belgium Aluminium And Glass
Industries Pvt. Ltd. ... Respondents /
Corporate Debtor

$%S %S %S %S %S %S %S %S %S %8 %S

AFFIDAVIT IN SUPPORT OF
WITHDRAWAL COMPANY PETITION

$%S$%S %3 %S %S %S %S %S %S Yo & %S

.
Dated this \Iday of December, 2017

M/s. Sanjay Udeshi & Co.
Advocates for the Applicant,
402/B, Vikas Building,

4" Floor, (Top Floor)

N.G.N. Vaidya Road, (Bank Street)
Fort, Mumbai - 400 001.

Code No. 598

Ph: 022-42136666
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